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This matter has been taken up to-day on
ingmentioned bythe learned counsel for the petitioner
the morning. Heard the learned counsel for the
r the petitioner. It is submitted by him that thematter
y be disposed of at the admission stage with an
propriate direction to the departmental authorities for
nsidering the above prayer. Some facts of this will
ve to be referred to in this connection.
Heard Shri S.B.Jena, learned counsel for the
titioner and Shri D.N.Mishra, learned Standing Counsel,
whom a copy of the petition has bheen served appearing

behalf of the respondents. 1t seems that the

Jtitinner is Wnrklno as Deputy Station Manager,
I e yns Iosxp o beailoni dorn oI

.aﬁtapa in balasore District. In order dated
.11.1997 he had heen transferred to Mechhada. He did

t proceed to his new station and was thereafter placed

under suspension. His suspension was revoked with a
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ilrection that on the revocation of his suspension he

sWould join at Mechhada. He came betore the Tribunal irf

A.52/Y8. In that the case on the date of admission o

.1.1998 the petitioner was directed to file a
presentation before the departmental authorities
aying for his continuance at Khantapada till March,
98 and the departmental authorities were directed to

nsider it he could be adjusted in some nearby place
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March, 199s5. Accordingly the petitioner was
bntly allowed to continue at Khantapada. Thereafter
led a Writ Petition before the Hon'pble High Court in
the stay order was granted. The petitiomer,
hfter, on the assurance ot the respondents withdrew,
Writ Petition and now he has been asked to move to
hda in persuance of the earier order. It is

rted by the learned counsel for the petitioner that

his dhildren are studying in Class-I and VII in Oriya

Mediupm at Khantapada and his brother is to undergo a

major

operation. Tn view of this he prays that he should

be alllowed to continue at Khantapada till the end ot

acadehic session. On the earlier occasion the petitioner

had dome up with the prayer to continue at Khantapada

till March, 1998 and that has beendone. Thereafter again

filin¢y another case before the Hon'ble High Court he has

been
the T

successtul in continuing at Khantapada. The scope of

Fibunal to intertere with the matter of transfer is

P N somewhat limited. The petitioner has prayed his personal

diffi
illne

rulties which are more or less the same except the
5s of his brother which was urged by him 1in his

earliér petition. In consideration of the above this

Origimal Application is disposed of with a direction to

the

applicant to file representation before the

departmental authorities stating his problems therein

withip a period of one week trom to-day and the

departmental authorities should dispose of the said

repre

sentation within a period one week thereafter.

or
Learng¢d counsel for the petitioner prays that/this period

stay
order
petit

are n

ot hi

of his transfer may be granted. As the transfer

has been 1issued in November, 1997/ and the

1oner has been continuing ror another 10 months, we

pt inclined to grant any stay pending consideration

5 representation. This prayer, if the petitioner is

so advised, he may also make betore the departmental

authorities in his representation for consideration
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With the above direction 0O.A. 1s disposed of at

afimission stage. No costs. JQJ.
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